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CCA 137/04 
I N 

0,rl, No,223/04 

1:-b n 'b le Nr. A.K. Bhatnog...r • J, !/i. 
~e ,.r . lJ • .Ji. r i1ud_ti. • h·A 

Sri B Tiwari l edrood counsel for the applic.:int is 

present. 

Sri Sa umitra Sing h l earned counsel for tre respondents 

submi ts tha t ne ha s no t r e ce ived co py of th~ conte mpt 

pe titio n so he i s not ab le to ar gue in this c ase, 

le arned counsel for the applicant is d irected to supply 

a copy of the contempt petition so tha t he c an argue 

t he matter and obtained insttuct i o ns from the department 

t 0 f ore the next d clte. 

Inter i m order in O.A.923l04 shall c o ntinue til l 

tre n. 

List on 13.12. 2004 . 

Co py of the or der is given to the r espondents 1 

c ounsel. 
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